
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 10/09/2026

(2020) 02 P&H CK 0074

In the Punjab And Haryana At Chandigarh

Case No : Civil Writ Petition No. 11101 Of 2015 (O&M)

Ram Bhajan And Others APPELLANT

Vs

State Of Punjab And Others RESPONDENT

Date of Decision : 10-02-2020

Acts Referred:

Citation : (2020) 02 P&H CK 0074

Hon'ble Judges : Tejinder Singh Dhindsa, J

Bench : Single Bench

Advocate : Harpal Singh, Peeush Gagneja, T.P.S. Chawla, Vinish Singla

Final Decision : Dismissed

Judgement

Tejinder Singh Dhindsa, J

1. Petitioners are working on different posts under the Municipal Council, Abohar.

2. A Mandamus has been sought directing the respondents to calculate their
emoluments and thereby to grant to them the financial benefit in lieu of

having performed duties on Saturdays. Challenge has been raised to the orders
dated 5.2.2015 and 5.3.2015 (Annexures P-7 & P-8) whereby the

claim of the petitioners afore-noticed has been rejected.

3. Identical issue already stands examined by a Coordinate Bench of this Court in
a bunch of writ petitions decided vide common judgement dated

2.8.2018 passed in CWP-7826-2017 (State of Punjab v. Shudish Kumar @ Sudish
Kumar) and other connected petitions.

4. The precise issue considered and dealt with by the Coordinate Bench was as to
whether the workmen who were working as â??Field Staffâ? are

entitled to wages for working on Saturdays. The bunch of 29 writ petitions were
directed against the order dated 1.2.2016 passed by the Industrial
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Tribunal, Bathinda wherein the claim of wages for working on Saturdays had
been allowed. By virtue of judgement dated 2.8.2018 passed in Shudish

Kumar's case (supra) the order of the Industrial Tribunal, Bathinda has been held
to be patently illegal and has been set aside. A view has been taken

that the â??Field Staffâ?? have no existent right to claim wages for work done on
Saturdays as they were on a six day per week schedule with the

advantage of additional casual leave and other benefits which is not available to
the office staff.

5. The claim raised in the instant petition stands squarely covered against the
petitioners in terms of judgement dated 2.8.2018 passed in Shudish

Kumar's case (supra).

6. Petition, accordingly, is dismissed in terms of judgement rendered in Shudish
Kumar's case (supra).

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/ram-bhajan-and-others-appellant-… Page 2 of 2


